SCHEDULE I

FORM A

PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation) Regulations, 2017]

For the Attention of the Stakeholders of Arysta Agro Private Limited

1. | Name of the Corporate Person Arysta Agro Private Limited
| 2. | Date of Incorporation of Corporate Person 20/09/2001
3. | Authority under which Corporate Person is | Registrar of Companies, Delhi.
Incorporated / Registered
4. | Corporate ldentity Number of Corporate U24219HR2001PTC034749
Person
5. | Address of the Registered Office and Principal | Arysta Agro Private Limited 113, Vipul Agora, M G
Office (if any) of Corporate Person Road, Gurgaon HR 122002.
6. | Liquidation commencement date of Corporate | 25/01/2021
Person
' 7. | Name, Address, Email address, Telephone | Bharat Ramakant Upadhyay
Number and the Registration Number of the | Reg. No.: IBBI/IPA-002/1P-N00120/2017-18/10289
Liquidator Address: 507, 5th floor, C2 Wing, Skyline Wealth Space,
Skyline Oasis Complex, Premier Road, Near Vidyavihar
Station, Ghatkopar- West, Mumbai - 400086
Ph. No.: 9833284483
Email Id registered with IBBI:
brupadhyay@hotmail.com
Claims to be sent on Email Id:
brupadhyay.irp@gmail.com
8. | Last date for submission of claims 24/02/2021
JE

Notice is hereby given that Arysta Agro Private

January, 2021.

Limited has commenced voluntary liquidation on 25t

The stakeholders of Arysta Agro Private Limited are hereby called upon to submit a proof of their claims, on
or before 24t February, 2021, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Wecinmn— R

Bharat Ramakant Upadhyay

Date: 27/01/2021
Place: Mumbai
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GB Pant

statue shifted
to make room
for Parl works

EXPRESS NEWS SERVICE
@NewDelh|

THE statue of Govind Ballabh
Pant near the Raisina Road
circle, on the junction of
Raisina Road and Red Cross
Road, has been relocated as
part of construction of new
Parliament building. The stat-
ue will now be seen at the in-
tersection of Church Road,
Lok Sabha Marg, Rajya Sabha
Marg and Pandit Pant Marg.

Officials said that the
shifting was necessary
because of the new Parlia-
ment building’s layout.

Given the central location
and the fact that Pandit Pant
Marg was named in honour of
Bharat Ratna Pandit Govind
Ballabh Pant, the proposed
site of relocation, Roundabout
No 48, was a suitable choice,
said an official.

With two-foot high mounds
and shallow-stepped water
body, the design elements of
the statue are envisioned to
represent the hilly regions of
the country, paying tribute to
Pandit Pant for his contribu-
tion to the de-
velopment of
hill regions,
said the
official.

Hardeep S
Puri, Union
Minister for
Housing and Urban Affairs,
while presiding over the gar-
landing ceremony of the stat-
ue, recalled the late leader’s
contribution in India’s free-
dom struggle and said that
“the new site has been devel-
oped in a befitting manner to
honour his journey and phi-
losophy, which continues to
inspire Indians towards self-
less dedication to the progress
of our society and country”.

The Statue of Pandit Pant
was installed in New Delhi in
1966 by the then President of
India Dr S Radhakrishnan.

The Gobind Ballabh Pant
Memorial Society was formed
to organise memorial func-
tions across the country. Over
the years it has been headed
by past Presidents and Prime
Ministers. Currently, the
daughter- in-law of Pandit
Pant and former MP, Ila Pant,
is the chairperson of the
society.

Earlier, the statue of Mahat-
ma Gandhi on the premises of
Parliament was shifted to an-
other location in the last week.
The 16-feet high bronze statue,
sculpted by Ram Sutar, was
unveiled on October 2, 1993.
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Target set for
the day

- 80%

Turnout

AEFIs for
Covishield

City’sdaily Covid tally touches 9-month low

9 39 aore

96 cases, 9 deaths reported on Wednesday; testing too goes down

EXPRESS NEWS SERVICE @ New Delhi

AFTER along span of over nine
months, the daily Covid tally in
Delhi slumped to fewer than 100
cases on Wednesday, with 96
fresh cases being reported in
the last 24 hours. The case posi-
tivity rate in the national capi-
tal stood at 0.32 per cent. Nine
more Covid deaths were also re-

ported on the day.

The fewer infections could
also be because of the low
number of testing — 29,855 — con-
ducted on the previous day (Re-
public Day’s holiday). The city
at present has 1,501 active cases

while number of containment
zones stands at 1,639.

“For the first time, less than
100 cases in the last 10 months.
Lowest 37 hospital admissions,
including 12 persons from out-
side Delhi. Wear mask and fol-
low social distancing to keep
yourself and your family safe
(sic),” tweeted Delhi Health
Minister Satyendar Jain.

Meanwhile, more than 6,500
healthcare workers received
Covid vaccine shots on Wednes-
day in the second week of the
vaccination drive, with a turn-
out of 80 per cent. The targeted
number for vaccination was

SC stays summons to BJP MP Tiwari,
others in defamation case by Sisodia

Bench of CJI graté
relief to petitioners

A bench headed by Chief Justice
S A Bobde agreed to hear the
pleas filed by Tiwari and Gupta
who have challenged the Delhi
High Court’s December 17 last
year verdict which had upheld
the November 28, 2019
summoning order passed by the
trial court

EXPRESS NEWS SERVICE @ New Delhi

The Supreme Court on Wednes-
day stayed the criminal defama-
tion proceedings against
Bharatiya Janata Party (BJP)
leaders Manoj Tiwari and Vi-
jender Gupta.

The proceedings against the
BJP leaders were initiated based
on a complaint by Delhi’s Depu-
ty Chief Minister, Manish
Sisodia.

On December 17, 2020, the Del-
hiHigh Court had dismissed the
petitions by MP Tiwariand MLA
Gupta challenging trial court or-
der issuing summons to them in
the defamation case filed by
Sisodia. High Court Justice Anu
Malhotra dismissed the peti-
tions that challenged trial court
order issuing summons to them.
The petitioners had also sought

quashing of an order passed by
Rouse Avenue Court on Novem-
ber 28, 2019.

Sisodia had filed a defamation
case against Tiwari, BJP MPs
Hans Raj Hans and Pravesh Ver-
ma, BJP MLAs Manjinder Singh
Sirsa and Vijender Gupta and
BJP spokesperson Harish
Khurana for making allegations
regarding his (Sisodia’s) involve-
ment in %2,000-crore corruption
in the construction of class-
rooms for Delhi government
schools.

Sisodia, in the defamation
case, stated that all the allega-
tions made by the BJP leaders
jointly and severally were false,
defamatory and derogatory, and
intended to damage his reputa-
tion. If convicted, the offence en-
tails a punishment of up to two
years, or with fine or both.

Belgian woman divorced from desi
hubby challenges citizenship norm

NEW DELHI: A pleahasbeen
moved in the Delhi High Court
by a Belgium national challeng-
ing a provision of the Citizen-
ship Act under which a foreign
spouse of an Indian national
would lose Overseas Citizen of
India (OCI) status on divorce.

The petition also seeks set-
ting aside of the February 26,
2020 decision of the Indian Em-
bassy in Belgium by which her
OCI status was cancelled.

The woman has contended
that the decision to cancel her
OCI status has no basis in law
and “also violates the twin doc-
trines of legitimate expectation
and promissory estoppel for the
simple reason that she was al-
ready divorced when she re-
ceived her OCI card on Febru-
ary 15, 2017.

She has said in her petition

¢OCI status cancellation
violates doctrines’

The petition seeks setting aside of
the decision of the Indian Embassy

in Belgium to cancel her OCI

status. The woman has contended

that the decision to cancel her
status violates the doctrines of
legitimate expectation and

promissory estoppel for the simple

reason that she was already
divorced when she received her
OCl card on February 15, 2017

that she received the OCI card
when the Indian government
merged the Person of Indian
Origin (POI) and OCI schemes.

“Hence, the concerned provi-
sions of the Citizenship Act by
way of which a foreign national
married to an Indian citizen
loses her right to hold an OCI

card in case of divorce have no
application to her whatsoever,”
she has claimed in her plea.
She had received her POI card
in 2006 and it was valid till Au-
gust 2021, the petition has said
and added that she had divorced
her husband in 2011 which was
communicated to the Indian
embassy in Belgium in 2016.”
She has also said that she has
a daughter, who holds an OCI
card, with her ex-husband and
since during the pandemic tour-
ist travel to India is not possible,
their only hope of coming here
to meet relatives was the OCI
card. “There is also the chance
that if the daughter of the peti-
tioner travels to India and is
stranded, the petitioner might
end up getting separated from
her for an uncertain period,”
the petition said. PTI

8,100. “Today 6,545 people were
administered the coronavirus
vaccine, and AEFI (adverse
events following immunisation)
was reported in 12 persons,” a
senior official of the Delhi
Health Department said.

On Monday, 7,408 healthcare
workers had got the jabs, with a
turnout of over 91 per cent, the
highest till date.

As per data shared by offi-
cials, 11 of the 12 minor cases of
AEFI were reported at centres
where Covishield shots were ad-
ministered, and one at a centre
where Covaxin shots were
administered.

Accused in
5 riot-related
cases gets bail

NEW DELHI: A Delhi court
Wednesday granted bail to a
24-year old man in five cases
related to the communal vio-
lence in north east Delhi in
February last year, saying
there was a serious doubt on
the credibility of two police
witnesses.

Additional Sessions Judge
Vinod Yadav allowed the bail
pleas of Azad on furnishing a
bail bond of %20,000 with one
surety each in the cases relat-
ed to alleged vandalism and
burning properties during the
riots in Gokalpuri area.

The court said though the
beat officers of the police had
allegedly seen the accused in-
dulging in riots, they waited
till the recording of their
statements by the police to
name and identify Azad.

“Being police officials, what
stopped them from reporting
the matter then and there in
the police station or to bring
the same in the knowledge of
higher police officers. This
cast a serious doubt on the
credibility of two police wit-
nesses,” it said in its similar
order passed in the cases.

It further said the accused
has neither been named in the
FIR nor are there any specific
allegations against him. It
noted that Azad was arrested
in the case after a lapse of
about 50 days from the date of
the incident though he was al-
ready in jail in another case
wherein he allegedly made
disclosure statement about
his involvement in the case in
hand.

The court further said no
CCTYV footage of the incident
has been placed on record by
the police. It directed the ac-
cused not to tamper with evi-
dence and to install the ‘Aaro-
gya Setu’ app on their mobile
phones. PTI

Mercury likely to drop further in next two days

EXPRESS NEWS SERVICE @ New Delhi

BURNING of plastic waste is
primarily responsible for haze
and fog formation in northern
India, including national capi-
tal Delhi, according to a study
led by researchers from the In-
dian Institute of Technology
Madras (IIT-M).

The Study has been published
in the international journal Na-
ture Geoscience.

Many studies in the past have
identified PM2.5 (particulate
matter or aerosol particles with

Delhi’s minimum
temperature rose to
5.4 degrees Celsius
on Wednesday

diameter less than 2.5 microme-
tre) as a major pollutant, re-
sponsible for haze and fog for-
mation over Indo-Gangetic
plain including Delhi. However,
the role of PM2.5 and detailed
chemistry of haze and fog for-
mation over national capital
was poorly understood.

The study explains that com-
plex chemical reactions involv-
ing Hydrochloric Acid (HCI),
which is directly emitted in the
atmosphere from burning of
plastic waste and from a few in-
dustrial processes, is primarily

EXPRESS NEWS SERVICE @ New Delhi

THE national capital’s mini-
mum temperature rose to 5.4 de-
grees Celsius on Wednesday,
though it was still three notches
below normal, according to the
India Meteorological Depart-
ment (IMD).

A cold wave had gripped the
city on Tuesday with the mini-
mum temperature plummeting
to 2.1 degrees Celsius, seven
notches below the normal.

An IMD official said cold wave
conditions are likely to make a
comeback in Delhi as the mini-

responsible for high PM2.5 chlo-
ride and subsequent haze and
fog formation over Delhi during
chilly winter nights.

While previous researchers
also have observed high chlo-
ride in PM2.5, the potential
source of such a high chloride
and if it played any role in haze
and fog formation was a scien-
tific mystery.

The study, led by IIT-M, was
carried out in collaboration
with researchers from Max
Planck Institute for Chemistry,
Germany; Harvard University,

mum temperature is predicted
to dip by four degrees Celsius
over the next two days.

“Icy winds barrelling through
the plains are likely to bring the
mercury down again,” he said.
In the plains, the IMD declares
a cold wave if the minimum
temperature dips to 4 degrees
Celsius. A severe cold wave is
when the minimum is 2 degrees
Celsius or less. Delhi had re-
corded a “cold day” on Sunday
with the maximum temperature
dropping to 15 degrees Celsius,
six notches below normal.

With agency inputs

 fog in Delhi: 11T study

USA; Georgia Institute of Tech-
nology, USA; and Manchester
University, UK.

The group of scientists and
students deployed state-of-the-
art instruments to measure the
chemical composition and other
important properties of PM2.5,
along with relative humidity
and temperature in Delhi. The
data was collected round-the-
clock for one month with ex-
treme care and dedicated exper-
tise. The observations were then
used in complex chemical
models.
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The NDMC has released 3¥516.67 crore for paying
pending salaries of several employees and
pensioners, said Mayor Jai Prakash

One-hour window
for voters infected
with coronavirus

EXPRESS NEWS SERVICE

@ New Delhi

BY- ELECTIONS in flve mu-
nicipal wards in the national
capital will take place on
February 28. The Delhi State
Election Commission (DSEC)
on Wednesday announced
dates for the election proc-
ess. Results will be declared
on March 3.

Poll timings for general
voters will be from 7:30 am to
4:30 pm. In the last hour of
the polling till 5:30 pm,
Covid-19 patients will
be permitted to exer-
cise their rights fol-
lowing protocols an-

ruary 1. Four municipal
wards had fallen vacant after
councillors got elected to the
Delhi Assembly in the 2020
elections. All of them were
from Aam Aadmi Party
(AAP). Shalimar Bagh North
is vacant since the death of
Renu Jaju, who had won the
seat on a BJP ticket.

Soon after the announce-
ment was made, Delhi BJP
exuded confidence of victory
in all the seats. “People of
Delhi understand that dur-

ing the last six years,

the AAP government

e which works with
political bias, has fi-
nancially crippled

nounced by the " the three Municipal
Centre. Corporations and

“Covid-19 patients badly affected civic
who are quarantined Q services. Due to this
will be allowed to dirty politics of AAP,

cast their votes in
the last hour at their
respective polling
stations, under the
supervision of
health authorities,
strictly following
Covid-related pre-
ventive measures.
Para-medical staff
shall coordinate this
in their allocated
polling stations,” says guide-
lines for the polls released by
the DSEC.

The last date of filing nom-
inations is February 8 and
candidates can withdraw
nominations by February 13.
Notification for the by-polls
in two wards of North Delhi
Municipal Corporation
(North DMC) — Rohini C
and Shalimar Bagh North —
and the Trilokpuri, Kalyan-
puriand Chauhan Bangar of
East Delhi Municipal Corpo-
ration will be issued on Feb-

Covid-19
patients who are
quarantined will

be allowed to
cast their votes
in the last hour
at their
respective
polling stations

Delhi State Election
Commission

people of Delhi have
made up their mind
to defeat their candi-
dates in the munici-
pal by-elections and
also in the 2022 mu-
nicipal elections,”
said Delhi BJP
spokesperson
Praveen Shankar
Kapoor.

However, senior
AAP leader and in-charge of
three municipal bodies, Du-
rgesh Pathak said the by-
elections would be fought on
two issues — poor sanitary
condition and corruption in
civic bodies. “The way BJP
in the Municipal Corpora-
tions has ruined the lives of
people, has prompted them
to uproot BJP from the Cor-
porations. People of Delhi
will take revenge for the
shame they have to bear be-
cause of garbage all around
them,” he said.

EXPRESS READ

Akbar can’t claim high reputation, says scribe

NEW DELHI: Referring to former Union minister M J Akbar,
journalist Priya Ramani told a Delhi court on Wednesday that a
person accused of sexual harassment cannot be of high

reputation. “No journalist guilty

of contempt of court canbe a

man of high reputation,” senior advocate Rebecca John, appearing
for the woman journalist, said. She pointed out that Akbar was
held guilty by Delhi High Court in a contempt of court case.
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SCHEDULE |

FORM A

PUBLIC ANNOUNCEMENT
[Rieguiation 14 of ihe Msolvency and Barbrupley Board of India (WMaluntary Liguidatian)
Aigulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ARYSTA AGRO PRIVATE LIMITED

_[Narme of the Lorporate Person

Arysta Agm Privaie Limited

2 |Date of Incorporation of Comore 20082001

FErson

3 |Autharty under which Comorate
Person is Incomaraiad ¢ Repisiered

Registrar af Companies, Defnl,

4 |Gorposate kentiy Mumber ol
Comorate Person

L2 19HR2001 FTO034740

5 |Adckess of the Beoiskered Otfice and
Principal Office {if any) of Comporate

Arysta Agro Private Lirmeted 113, Vipud Agora
M G Road, Gurgaon HR 122002

& |Liquidation commencement date of (25012021
Lorporate Person
7 |Marme, Address, Ervedl ackiess Bheral Ramakant Lipackwyay

Murmier of the Liguidabor

& |Last date for submission of ckims 240

Telaphaone Number and the Registrasion |Reg. No.: IBEVIRA-002AP-N001 200201 - 18110289
Ackirass: 507, Sth Foon G2 Wing. Skyling Wealih
Space, Skyiine Dask Complex, Premier Foad, Mear
Widyavihar Station, Ghatfopar- Weast,

Murnbeat — 400086, Ph. No.: 5831284483

Email i registered with BBI:
Bripaciwayronolmal. com

Claims fo be sent on Ernad Id:

Bruipsdhsiany rpogmail com

Matice is hbamby givan that Arysta Agro Private Limited has commencad walentary

liguidatean an 25th January, 2021,

Thiz stakehalders of Arysta AEI':D Private Limiled are hereby calied upon o submit a proaf of
ih February, 2021, 1o the liguidator at the address mentioned

their claims, on or before 24
againstitem 7.

The financial creditors shall submit ther proof of claims by electronic means only. ANl ather
stakeholders may submit the proof of claims i person, by past ar by electranic means.

aubmission of false or misleading praofs of chaim shall atiract penaltias

Bharat Ramakant Upadhyay
Dade: 27/01,/2021
Plago: Mismibai
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PUBLIC NOTICE

| Davinder Kaur W/o
Kulwinder Singh S/o Late
Harbhajan Singh R/o Village
Chakowal Brahmana Po kadi-
ana Tehsil and  Distt
Hoshairpur Punjab, India now
residing at Italy in my pass-
port my village address
Spelling Wrongly Entered as
Chokkowal Bramna Po
kadyana But Correct Spelling
is Chakowal Brahmana Po
kadiana, and my children
passport Entered in same
mistake address but Correct
spelling Chakowal Brahmana
Po kadiana. (3560)

NOTICE

| Army No. 15501208k Ld Nangare
Santosh Baban S/O Late Sh. Baban
Resident Of V.p.o Goregaon, Tehsil
Parner, District Ahmednagar,
Maharashtra, Pin 414103, India
Currently Posted At 68 Armd Regt
C/0 56 Apo Declare That My Name
Of My Son Nangare Ayush Santosh
Is Wrongly Mentioned As Ayush
Santosh Nangare In Army Records
Whereas His Correct Name Is
Nangare Ayush Santosh Which Is
Entered In His Aadhar Card. | Am
Giving This Affidavit To Change The

PUBLIC NOTICE

| Rajalakshmi L legally wedded
spouse of No. 15476184X Rank
DFR Vinod Kumar V Presently
Residing at Village Vallikunnam
P.0. Kaduvinal Tehsil Mavelikkara
Distt. Alappuzha State KeralaPin-
690501 Declare that in my
Husband army Record my name is
Wrongly Entered as Rajalekshmi L
But my Correct name is
Rajalakshmi L vide affidavit dated
25-01-2021 before notary public
Sangrur.(PB). (3560)

NOTICE

| Nangare Jayashree Santosh
Spouse Of Army No. 15501208k Ld
Nangare Santosh Baban S/O Late
Sh. Baban Resident Of V.p.o
Goregaon, Tehsil Parner, District
Ahmednagar, Maharashtra, Pin
414103, India Currently Posted At
68 Armd Regt C/O 56 Apo Declare
That My Name Is Wrongly Entered
As Jayshree In Army Records Of My
Husband. | Have Changed My
Name From Jayshree To Nangare
Jayashree Santosh For The Purpose
Of Correction Of My Name In Army
Records Of My Husband Vide
Affidavit No. Al 727106 At District
Courts Kapurthala, Punjab, India. |
Am Producing Affidavit For The
Purpose Of Evidence Of My Name.

| Service No. Jc770619 Rank:
Sub, Name: P Bhuvaneswara
Reddy S/O P M Ranga Reddy
755 (1) Fd Wksp C/O Apo
Kapurthala R/O Village V.s.
Agraharam Tehsil Irala District
Chittoor (Andhra Pradesh).
That In My Army Service
Record The Name Of My Wife
Is Wrongly Entered As Swarna
Latha And Her Correct Name
Is A Swarna Latha. That So |
Am Producing This Affidavit
For The Correction Of My
Wife’s Name In My Army
Service Record From Swarna
Latha To A Swarna Latha.
(1508)

PUBLIC NOTICE

I, Army No. 4445415-N Ex-
Sep, Chhota Singh, resident
of House No. 20699 Street
No. 26/5 Ajit Road Bathinda
Punjab inform all concerned
that Sukhmander Singh is
my real son, his Aadhar
Card No. is 5120-2920-
5056. His Date of Birth is
21-09-1982. (3668)

PUBLIC NOTICE

I, Ex No. JC-208670-A
Rank LS Sub Sohan Lal S/o
Ram Nath R/o H.No.
13972 St.No. 1 Ramesh
Nagar Tibba Road
Ludhiana Punjab, have
changed my daughter’s
name from Rajwant Kaur
to Rajwant her DOB is
25-10-1973. (3668)

Name Of My Son From Ayush (1508)
Santosh Nangare To Nangare
Records. (1508)
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#, Shilpa Thakur Tt No. JC-
245883L Rank NB RIS
Name HEMRAJ Posted at
14 Horse C/o 56 APO
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| Deepak Kumar R/o H.No. 1167,
Sector-23, Sonipat
changed my minor daughter
name from Aditi to Aaditi
vide affidavit no. 3368 dated
27/01/2021 Distt.
Court, Sonipat. (4246)
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CHANGE OF NAME

I, Mehak Sarwal W/o Sh.
Sahil Sarwal R/o H.No. 85/1,
Mohalla No. 23, Jalandhar
Cantt have changed my
name from Mehak Prabhakar
to Mehak Sarwal after mar-
riage. All concerned please
note. (3771)

I, No. 1458581X Ex NK
Sukhdev Singh S/o Shri
Surjan Singh R/o VPO
Sarhali Kalan, Tehsil &
Distt.  TarnTaran (PB.)
declare that I have changed
the name of my minor son
from Bachitar Singh to
Bachittar Singh. (3851)

I, Czevhaalini Saayal R
D/o  15769105N, BHM
(GNR) Ramesh M, 97,
Marriyamman Kovil Street,
Aircel
Seduvalai,

Telephone Tower,
Vellore,
Tamilnadu have changed my
name Czevhaalini Saayal R
to Sivhaalini Saayal R vide
affidavit 27.01.2021 before
District Bathinda.
(4208)

I, Lata Kailash Dhande
W/o Sub Dhande Kailas
Shrawan Posted in Unit 267
Engr Regt, C/o 56 APO, that
I want to change my name
from Lata Kailash Dhande to
Lata Kailas Dhande. (4030)
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Notice
I, Bandna Devi W/o
JC431734W Sub. Daljit
Singh R/o0 VPO Dain,
Tehsil Palampur, Distt.
Kangra (H.P.) 176101
have changed my
daughter’s name from
Gajal to Gajal Rana for
my husband’s service
records vide affidavit
No. 14AA675146 DTD
11.01.2021. (4030)
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It s for the information of General Publication
Smt Monika Thukral W/o Sh Kapil Thukral
R/0 H.no. 41-A, Jagdish Nagar,Hansi has
applied for transfer of H. no 3566/MIG/FF in
Housing Board Colony, Sector-1& 4 ,Part-Il,
Hisar in Favour of Smt Kirtty Goel W/o Sh
Sanjay Goel R/o H. No B 137-A, New Model
Town Extension, Distt Hisar if any person has
any objection regarding transfer of this flat.
he/ she sould file objection with documentary
proof in writing, in person, to this office within
15 days from the date of publication of this
notice. If no objection is received from any
person within stipulated period,the permis-
sion for transfer of flat will be granted in
favour of Smt Kirtty Goel W/o Sh Sanjay Goel
on the Basis of documents submitted as per
policy of the board . No Claim/ Objection shall
be entertained after that in this regard.Estate
Manager, Housing Board Haryana, Hisar
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It is for the information of General Publication
Smt Kirtty Goel W/o Sh Sanjay Goel R/o H. No
B 137-A, New Model Town Extension, Distt
Hisar has applied for transfer of H. no 3266/
MIG/FF in Housing Board Colony, Sector-1& 4
,Part-Il,Hisar in Favour of Smt Monika Thukral
W/o Sh Kapil Thukral R/o H.no. 41-A, Jagdish
Nagar,Hansi if any person has any objection
regarding transfer of this flat. he/ she sould
file objection with documentary proof in
writing, in person, to this office within 15 days
from the date of publication of this notice. If
no objection is received from any person
within stipulated period,the permission for
transfer of flat will be granted in favour of Smt
Monika Thukral W/o Sh Kapil Thukral on the
Basis of documents submitted as per policy of
the board . No Claim/ Objection shall be
entertained after that in this regard.Estate
Manager, Housing Board Haryana, Hisar

\ ia)

It is for the information of General Publication
Sh Tanveer Alam Khan S/o Sh Afjal Khan R/o
H. No 784, Dayanand Colony, Model Town,
Distt Hisar has applied for transfer of H. no
3397/LIG/GF in Housing Board Colony, Sector-
1&4 ,Part-Il,Hisar in Favour of Smt Mandeep
Kaur W/o Sh Kuljeet Singh R/o H.no. 194,
Model Town, Hisar if any person has any
objection regarding transfer of this flat. he/
she sould file objection with documentary
proof in writing, in person, to this office within
15 days from the date of publication of this
notice. If no objection is received from any
person within stipulated period,the permis-
sion for transfer of flat will be granted in
favour of Smt Mandeep Kaur W/o Sh Kuljeet
Singh on the Basis of documents submitted as
per policy of the board . No Claim/ Objection
shall be entertained after that in this regard.
Estate Manager, Housing Board Haryana, Hisar

It is for the information of General Publication
Sh Bhag Mal Singh S/o Sh Ram Kumar R/o H.
no. 2905, Sector-15,Panchkula has applied for
transfer of H. no 3242/MIG/GF in Housing
Board Colony, Sector- 1& 4 ,Part-I|, Hisar in
Favour of Smt Seema Rani W/o Sh Manoj
Kumar R/o H. No 34,Gali no 2, Ward no 7, Near
Baba Jhandi Wala Mandir, Shiv Nagar, Distt
Hisar if any person has any objection regarding
transfer of this flat. he/ she sould file objection
with documentary proof in writing, in person,
to this office within 15 days from the date of
publication of this notice. If no objection is
received from any person within stipulated
period,the permission for transfer of flat will be
granted in favour of Smt Seema Rani W/o Sh
Manoj Kumar on the Basis of documents sub-
mitted as per policy of the board . No Claim/
Objection shall be entertained after that in this
regard.Estate Manager, Housing Board

W A&3T & Afeg oigr Aer I fa
JUTEST 5919 {59 & 29N fgaas
&9 €3 yruget 1. Sr.No-19&21,B-
XXII-11-D&11-E (983t §7) &t
¥, Ified g9 u3as foes 9
Wuﬁummmwu/s
fJam), 2, Sr.No- 48&58, BXVIII-
37&40(Hawmsm°rw
T Y395 feers 9T w3 yehu
gHTT UIT yBTE € (1/3 fIAT),
SSrNo9BV5(WFﬁ{3HHa'3 feg
ot &5, afied IHE UITs fees
W»{yuﬁumuwww
(1/3 fomm) €@ & 3 waw T fedar
gatsT € U3t YTty gHtg ©F A3
01092020 & T ¥at T1 yehy g
5wyt it f9 St &t @i
9t SISt At | yEy e S A 3
W@wem—l gHtET (UST)
2. FEty wigeT (U39 3»mf>+3maw
(u-:xa4aﬂm=rawa’r )75 | fegt
B'fE'K'ETHETUHW?FJ‘TUIfE?W'H
& €3 ygty g9 € T9N F. 1.
FetaT (UZaT) 2. Aty wMgAT (139)
3. WA wigeT (IS9) 4. IHBH et
(W)?m{wﬁwmm
®et Touwg 8Tt 1 fadarg <& U

=g 32ar | B & 1 I F9F
g9 fen yruget & Waat 3eETs
335 wEt fai & aet fegars 9 3F
fer yamaT € 30 feat € riee-nee
TTIT 599 faaM, FUTEST i UF
59 FaeT 31 fer MY Wed Aee a8
feggra &v wrfenpur 7t feggra
A a7 Ifewdr 37 €T Ga3 9=
Wu&wﬁe‘rwma’r@aym
THtaT, HElU, MRS w3 IHBR
§(H’3’T@'W§‘(l/3 fImT) gorag
IuEts o9 fost Ar<ait w3 €7 F
ge §et @ 8H9 &t AfewT Arar|

I9H AU MERT
5919 foa, JyaesT|

(1530)

Haryana, Hisar

yafsa sfen

few vafea &fer arat nii AssT & Bfes
dgT Ater I fd 5919 A4S, sawd &
zaﬁ/unmﬁzaﬁfasr'aaféammﬁx
3061e'rﬁmrmwawrﬁa|aﬁ3we
wamalmmme’rm
MEHTE HY AEfES ¥ 9 i fiat: 01-02-
2014 % T 31 (9 & Racifede 57 &et
)1t Iefe s 1® ©T S 3 amie Quat &
&5t 393 03 TR IS, 7 fa fen Iat s
g aTeT (ugaY), HH BfE3T HeHr
(=), F yEt g (199) | Qudag <TaRt
Evﬁmz’rrﬁ?a'a”f uz!?fr) WSt BfgsT
HOHT ([S5aT) & niwsar-miwsaT TstenT fmms
fegr I for et Quaera yruaet &: 3061 e
Hwawﬁuﬁumm
V5 @ 5 I wer e fedt A 31 QT g at
fega &t I=aT | yraEt @8 gt fanrs
%?ﬁfar@aat{maﬁ?s‘rﬁe’ru@#
MEBIT BT ST 9B 'J’Hd oTdl IO(H U™H
IS T 187 Yruaet & yroet <& AR-uneT
2 3 oo < AuRe oS fam 3 fa GR <8
fedtaret g™ w3 eRIT<H Adt W3 TgHS
I fen feg gy StgurfonT st faprm &t S
fenes i ST IB3 IS T3 ke @v
&St IraeTE €T grafterd J=taT w3 few
»urg I ORE & 579 AR JT I uSH AT
e | yraEt 2% feg & fay a fesr I fa
Suiaz yruget v erfees I9Ets d9s et
7 St g3t & I2ait QT vt g BEt
fong T1 ferr et Yot @& UF o3 o
THIRHAT T MU I YUT &: 3061 Fferdm
W& IS e efees TR/ YTuget San
¥3< e §T yety gHrg U39 it grefes @
™ 3 IS oSt ATt I | fer Aét Aae
foir & < et feggra 3T QT T fegarw
feust gu f<= few &fen & yamaT € 30
fest € veg-1ed ¥ AgeT J IR HigT 3
QU3 yryaet mifag femadt & s &
TR STH/ YUt San 3T Bet s
&9 fedt Areait w3 aet fegara ot sfemm
Eiecil

geelufirsde

I AU MeRd,
(1718)

3919 IAG, 5IET |

S Iamfes

ﬁﬁ'ﬁ,zﬂmzsaﬂaﬁ,zoml 11

PUBLIC NOTICE
| No0.446903N, Ex-Hav
(H.Nb-Sub) Krishan Singh ,
Vpo Chhiniwal Kalan Teh &
Distt Barnala have
changed the DOB of my
son named Amritpal Singh
from 10.10.1992 to
18-05-1992. (3560)
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Court Notice

Criminal Courts, Ludhiana
In the Court of Sh.
Ramesh Kumar Judicial
Magistrate-Ist Class
Ludhiana

Next Date, Purpose of case, Orders
and Judgments as well as other case
information is available on http://
ecourts.gov.in

Madan Lal Bassi
Vs.
Cygnus Equipments and Rentals
Pvt. Ltd.

CNR No. PBLD03-017511-2019

Next Date 26.02.2021
Publication Issued to :
Cygnus Equipments and Rentals
Pvt. Ltd.
Address:- 51 Panchanna Gram,
E.M. Byepass, Kolkatta through its
Director Managing Director Sh.
Kaushik Aggarwal.
Whereas it has proved to the
satisfaction of this court that You, the
above named accused/accused
persons can’t be served in the
ordinary way of service. Hence. this
Proclamation under 82 of code of
criminal procedure is hereby issued
against you with a direction that you
should appear personally before this
court on 26.02.2021 at 10.00 A.M. or
within 30 days from the date of
publication of this proclamation.
Take Notice that, in case of default
on your part to appear as directed
above, said case will be heard and
determined as per law, in your
absence.
For details logon to https://
highcourtchd.gov.in/?trs=district_
notice & district=Ludhiana.

Sh. Ramesh Kumar
Judicial Magistrate-Ist Class
(3940) Ludhiana

( ia) o

hours on 12/02/2021.

10/02/2021
12/02/2021
15/02/2021

HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT
“NOTICE INVITING TENDERS”

Sealed item rate tenders are hereby invited by the Executive Engineer, Bilaspur Division No. I, HP-PWD,
Bilaspur, for the following works from the registered contractors of appropriate class enlisted in HP-PWD, whose
registration stood renewed as per the revised instructions and also registered dealers under the Himachal Pradesh,
General Sales Tax Act. 1968. The important dates of the tenders are as under:-

Date of application
Date of sale of tender form
Date of opening of tender.

The tenders shall be received up to 10.30 A.M. on 15/02/2021 and will be opened on the same day at 11.00 A.M.
in the presence of intending contractors or their authorized representatives, who may like to be present. The tender
forms can be had from this office against cash payment as shown below (Non-refundable) during the working

The Earnest money in the shape of National Saving Certificate/Deposit at call/ Time Deposit Account in any of
the Post-Office /Nationalised Bank in H.P. duly pledged in favour of Executive Engineer, Bilaspur Division No.
I, HP-PWD, Bilaspur must accompany with the each application. Conditional tenders and the tenders received
without earnest money will simultaneously be rejected. The offer of the tender shall be kept open for 120 days. The
XEN reserve the right to accept or reject the tenders without assigning any reason.

Sr. Name of Estimated | Earnest | Cost of Time
No. Work Cost Money | Tender
(In Rs.) (In Rs.) Form
(In Rs.)

1 2 3 4 5 6

1. | Construction of link road from Binayakghat Manjhot Jinanu | 4 57 326/ | 9.200/- 350)/- Three
Kathpur Km. 0/0 to 2/0. (SH:- Providing and laying G1, Months
GII, premix carpet 20mm thick and seal coat Km.1/0to 1/

400).

2. | Restoration rain damages on Panoh Harlog Samella road | 2,05,775/- | 4.200/- 350/- Two
Km. 0/0 to 22/615. (SH:- C/o RCC hume pipe culvert at Months
RD. 19/307 including U-shape drain RD. 19/307 to 19/

495).

3. | Construction of link road Khera to Ghaned Fandher Km. | 4,97 595/- | 10.000/- 350)/- Three
0/0 to 2/500. (SH:- ROFD in Km. 1/330 to 1/500, R/wall Months
RD. 1/455 to 1/475 and P/L soling in Km. 1/0 to 1/500).

4. | Restoration of rain damages on link road to village Luhnoo | 1,92,325/- | 4000/- 350/- One
Kanaitan Km. 0/0 to 1/345. (SH:- C/o 900mm dia and Month
300mm dia RCC hume pipe culvert at RD. 1/215 and
protection wall to Bawari).

5. | Restoration of rain damages on Chandigarh-Mandi-Manali | 2,55,879/- | 5,200/- 350/- One
road KM 127/00 to 156/750.(SH:- Construction of R/ Month
wall at RD. 137/198 to 137/215).

6. | Improvement of Black Spot at Rohin on Panoh Harlog 4,29,935/- | 8,600/- 350/- Three
Samaila road Km. 0/0 to 20/0.(Accident Sports numbering Months
741 Nos (old 697 Nos) indentified b y the GVK 108
Ambulance Services).(SH:- C/o R/wall with crash barrier
at RD. 4/365 to 4/390).

rejected.

form will not be issued.

TERMS & CONDITIONS:-
1. The contractors should have executed two similar type of works 1/3 of each amount put to tender or single
work of amount equal to the amount put to tender within last 3 years.
2. The list of similar type of work executed & work done performance certificate issued by the concerned
Executive Engineer should be accompanied with application.
3. The Earnest money should be accompanied with application. Application without earnest money will be

4. The photo copy of PAN Number/GST Number should be attached with the application otherwise tender

5. The cost of tender form in prescribed form (Non-refundable) in form of cash in favour of Executive Engineer,
Bilaspur Division No.I, HP-PWD, Bilaspur.
6. Copy of contractor registration should be attached with the application.

7. The copy of Tin No should be attached with the application otherwise tender form will not be issued.
..HIM SUCHNA AND JAN SAMPARK

(R.N0.5341/2020-2021)
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